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ORDER

Ms N Priyadarshini, counsel for petitioner present. Shri N P Vijay Kumar,
counsel for respondents present. Pleadings are complete in the matter and the
same is posted for final hearing. However, counsel for petitioner submitted that
they are not aware of the financial position of R1 company from 2009 onwards
and prayed for submission of the latest status report and statement of accounts of
R1 company. The status report filed by the respondents discloses that the last
balance sheet filed with the ROC is in the year 2008 and no record is available
with the company as no balance sheet has been filed before the ROC, after 2008.
Counsel for petitioner filed counter affidavit to the status report filed by the
respondents stating that the respondents on 12.6.2013 has filed audited balance
sheet for the yeér 2010-2011 and 2011-2012 with the BIFR and prayed for
instructions to the respondents to produce the same so that the petitioner could
know the financial status of R1 company for the above said financial years.
Counsel for respondents submitted that he shall get instructions from his client
and in case the record is available, he shall produce the same. Counsel for
petitioner is directed to serve a copy of the counter affidavit along with the order
pertaining to the proceedings of the BIFR dated 12.6.2013. Counsel for
respondents is directed to produce the records available with the company after
seeking appropriate instructions from the client. Both the counsel are directed to
make final submissions in the matter by the next date of hearing. Put up on

07.06.2017 at 10.30 A.M.
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(Ch. Md. Sharief Tariq) (K.Anantha Padmanabha Swamy)
Member (Judicial) Member (Judicial)



